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leaden of all political parties of the State 
Legislature on 19th Jaadary, 1969 to consider 
tbe measures for en,drlng effective imple-
mentation of the Telangan8 safrguards. 
Tbe leaders unanimously aarced on various 
mealures to be taken to redress tbe 
arlevances voiced in the TelRnpna area. 
The measurts in this regard are to reserve 
certain categories of o~1  in Telangana 
areas for persons having II domicile in that 
area and to utilise Telao@ena surpluses for 
the development of that region. They 
also resolved to bend all their energies to 
achieve fuller intcllTl.tion of Ihe Slale and 
vehemently and unequivocally condemend 
tbe slogan that was being raised in cCltaln 
quarters for the creation of a separate 
TelangBnB Stalc. 

Aodbra Pradeah TeldnIBna) Regional 
C"wmillee 

3194. SHRI M. N. REDDY: WIll 
the Minister of HOME AfFAIRS be 
pleased to stat: : 

(a) tbe circumstances and autbority 
under whi.:b the Andbra Pradesh(Telan.anB) 
Regional Committee was cODlitituted and 
tbe nature of functions of this Committee; 

(b) the circumstances under whlcb t be 
proceedin.s of the above Committee are 
re.arded and treated as p:ivate and conti· 
dential ; and 

(c) wbether the Central Government 
bad examined tbe reports made by tbis 
Committe in the past ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) One of 
tbe terms of a.reement reacbed bet weeD 
tbe leaders of Telan,ana and Andbra for 
aafe.uardin, tbe le.itlmate interests of 
Telanpna durinll the transitional phase was 
the cooatitution of a Reponal Committee 
for tbe Te1aolaoa area. Provision for tbe 
constitution of a Rellional Committee, wal 
therefore, made iD article 371(1) of tbe 
Constitution, al amended by tbe Coa.tl-
tutioD (Seventb Amendment) Act. In 
pursuance of tbis provision of tbe Cooatitu-
tlon, tbe Andbra Pradesh Rellonal 
Committee Order, 1958 wal Issued on tbe 
I,t February, 1958. by virtue 01 wbleb the 
Aodbra Pradesb Relional Committee came 
into a.iateace on tbat day. 

(4) UDder ",,·law 32 of ,be byt-1JWt 

framed toy the Andhn P",desh Relional 
Committee in pursuance of Rule 164-0 of 
the Rules of Procedure and Conduct or 
Business in the Andbra Pradesh L ellialative 
Assembly and as adopted by the Reaional 
Committee, the proceedings of the Re,ional 
Committee are treated as private and 
confidential. 

(c) Under t~  Andbr8 Pradesh Lellis-
lative Assembly Rules t ~ reports of the 
Regional Committee on regional Bills have 
to be prebeDlcd 10 Ihe Andbra Pradesh 
Legislative Assembly and. therefore, it is 
for the St ,te legislature to eon sider the 
repotts. The question of eltlmlnation of 
tbe reports of the Regional Committee by 
the Crntral Government, tberefor, does not 
arise. 

Renaming of Arulamao RDeI Nicobar 
hlands 

3195. SHRI YASHPAL SINGH: Will 
tbe Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a proposal to cbange the 
name of Andaman and Nicobar Island, bas 
been received from tbe Administrator of tbe 
Islands; 

(b) whether tt.e Member of Parliament 
from thltt area has also represented to the 
Prime i i~t  in this re.ard ; and 

(c) if so, fhe reaction of Government 
In the matter 1 

THE MINISTER OF STATE IN THE 
MINISTERY OE HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) No, 
Sir. 

(b) No written reprelentation In this 
reprd seems to bave beeD made to the 
Prime Minister by the Member of Parlia-
ment from tbe Andamao and Nlcobar 
Islands. 

(c) Does not arise. 
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Callrut Airport 

3197. SHRI E. K. NAYANAR: Will 
tbe Minihter of TOURISM AND CIVIL 
AVIATION be pleased 10 hlale : 

(a) wbtlher it is a fact that tbe Central 
Ooverbment's Civil Aviation Department 
bas dlreLted the Kerala Government that 
the land acquislion work t'or tbe Calicut 
Airport should be ~to d ; 

(b) If so, the reasons therefor; 
(e) if not, when the work at Calicul 

Airport will be completed? 

THE MINISTER OF TOURISM CIVIL 
AVIATION (DR. KARAN SINGH): (a) 
No, Sir. On the contrary the Slbte 
Government ha\'e bun advised and they 
have intiat(d that they are initiating land 
acqulstion proceedin,. with a view to 
expedite Ihe ~o t lio  of a new aero· 
drame at Calicut. The State Government 
will be paid the cost of acquistlon after 
to estimates for the prnject are formally 
aproved. 

(b) Does not arise. 
(e) The work w;1I be completed In 

al)out two years from the date of . commen· 
,ement. 

Medium of I .. tl'llctloa la,Cratll Schooll 
In Kerala 

3198, SHRI E. K, NAYANAR; Will 
the "inlsler of EDUCATION AND 
¥OtftrH SERVICES be pltased to state: 

la, .wheth" OOverD1JIeII1 btl", -iatro-

duced Hindi as the medium of imtructlon 
in the Central Sebools in Kerala i 

(b) whether Government propo.. to 
introduce Englisb and Malayalam languaps 
as the medium of instruction in the Central 

ool~ : and 
(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAKT 
DARSHAN) : (n) The medium of instruc-
tion in Central Schools in the entire 
country, including Kerala is Hindi and 
English. Hindi has he en introduced in 
1967·68 as medium of in.truction for the 
teaching of S"cia! Studies in all the schools 
including t o~  in Kerala. 

(b) The qnestion of introducing English 
as the medium of instruction do ~ not 
arhe ; because as staled o~  Ihe medium 
of imtruction i~ already Englhh and 
Hindi. It is not proposed to include 
regional languages including Maiayaiam as 
the medium of inhtruction in the Central 
Schools. 

(c) CeDtral Schools are primarily meant 
for the children of transferable Centrai 
Government employees, including Defence 
personnel, and other ftoating population. 
Therefore the syllahi text.books, scbeme 
of eKaminatioli and the medium of 
instruction have been kept uniform 
in all the Central Schools tbrou,b-
out the country. It' any regional lan,uage 
is used as medium of instrnctions in 
Central SchOOls in Kerala or in any other 
pall of the country, the transferability of 
studenl'! from these Central Schools to 
Central Schools In olher parts of the 
country will nllt be possible. 

Payment of Salaries aDd Pen.JoIII to 
Ma.lpur Go,ernmtDt Emlo,eel 

3199 SHRI M. MEGHACHANDRA: 
Will the Minister of HOME AFFAIRS be 
pleased to stat. : 

la) whether it is a fact that a larae 
number 01 Goveroment employees and 
officers In Munlpur are not ,ettlnl tbeir 
pay for mOllths toaetber after .their conflr-
matioD and many retired employees 
Including teachers are not able to Itt tbetr 
peasioll fltr feus i 




